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vee™ NHRC notice to
H.P. govt. over
student’s death

PRESS TRUST OF INDIA
NEW DELHI

The National Human
Rights Commission on
Wednesday sent a notice to
the Himachal Pradesh go-
vernment and the State’s
police chief over reports of
the death of a Class VI stu-
dent due to alleged delay in
providing medical care to
him. He was hit on the
head by a fellow student on
the premises of a govern-
ment school in Kangra.

It observed that the alle-
gations of carelessness on
the part of the school auth-
orities in providing timely
treatment to the victim, if
true, amounted to gross
violation of human rights.

The panel has called for
a detailed report in the
matter within four weeks.
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STUDENT'S DEATH IN NURPUR

NHRC notice to HP
Chief Secy, DGP

Ravi S SINGH

TRIBUNE NEWS SERVICE

NEW DELHI, MAY 22

The National Human
Rights Commission
(NHRC) has issued notices
to the Chief Secretary and
the DGP, Himachal, calling
for a detailed report on the
death of a class VI student
due to alleged delay in pro-
viding medical care to him

after he was hit on his head
by a fellow student in
his school.

The officials have been
asked to submit the report
within four weeks. The
victim was hit on the
premises of Government
Senior Secondary School,
Charuri in Sukhar gram
Panchayat in Nurpur,
Kangra, on May 15,
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Notice to UP DGP for custodial death

LUCKNOW, MAY 22
Taking suo motu cognisance
of media reports, the National
Human Rights Commission
today issued a notice to the UP
Director General of Police in
connection with the custodial
death of a man in Kannauj on
May 20.

The NHRC has asked the
UP DGP to get a thorough
inquiry conducted into the
incident by an officer not
below the rank of Superinten-

dent of Police posted in some
other district and submit a
detailed report to it. The probe
report should also mention the
status of the criminal case reg-
istered against the offending
police personnel or any other
public servant in four weeks.

A man had died in Kannauj
police custody, allegedly after
being brutally thrashed by
policemen. A case against
three police personnel has
been registered.

The NHRC said, “It appears
the police acted in a cruel man-
ner amounting to violation of
human rights of the victim.
The police personnel have
failed to perform their lawful
duty as instead of providing
lawful protection to the man in
their custody, they abused
their power.”

The commission has also |
sought information about any ||
relief extended to the family of |
the deceased so fat. —TNS
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Takes suo motu cognisance of amediareport

NEW DELHI: The National
Human Rights Commission
on Wednesday sent a notice
to the Himachal Pradesh
government and the state’s
police chief over reports of
death of a class 6 student due
toalleged delay in providing
medical care to him after he
was hit on the head by afel-
low student on the premises
of a government school in
Kangra.

Ithasbeen observed thatthe
allegations of carelessness on
the part of the school author-
ities in providing the timely
treatment to the victim, if true,
amount to gross violation of

humanrights.

“The NHRC has taken suo
motu cognisance of amediare-
port about the death of class 6
student due to alleged delay in
providing medical care to him
after he was hit on the head by
afellowstudentin the premises
of Government Senior Second-
ary School, Charuri in Sukhar
gram Panchayat in Nurpur,
District Kangra, Himachal
Pradesh on May 15,” the rights
panel said in a statement.

Reportedly, the police did
not take any action in the mat-
ter till May 21, when the local
residents held a protestin front
of theschool againstits author-
itiesand the Gangath Police for

taking the incident “casually”,
itsaid.

The panel hasissued notices
to the chief secretary and the
director general of police of
Himachal Pradesh calling for
a detailed report in the matter
within four weeks.

“Theschool authorities, who
were the lawful custodian of
the boy at the time of the in-
cident, seem to be negligent
due towhich, a preciousyoung
humanlifewaslost,”theNHRC
statement said.

According to media re-
ports carried on May 22, the
victim’s mother, a widow and
resident of Ghatot village, in a
complaintto the chief minister,

the DGP and SP, Kangra, has
alleged that the Gangath
Police and the school adminis-
tration were trying to hush up
the case. Reportedly, before
prayer, the victim was playing
in the school ground, when he
was attacked by a fellow stu-
dentwith a stick.

“The boy fell unconscious
and started bleeding from
his head, nose and mouth. It
is stated that the school man-
agement failed to provide him
timely treatment due to which
he succumbed to his injuries.
The victim was initially tak-
en to Tanda Medical College
from where he was referred to
PGI Chandigarh,” the state-

NHRC slaps notice on HP govt
over death of school boy

ment said.

It is also mentioned in the
report that when the matter
was reported to police, they
allegedly tried to hush up the
case and an FIR was not regis-
tered despite several requests.

Later, following a public
outcry, the deputy superin-
tendent of police of the area
reportedly rushed to the spot,
met the family members of the
deceased and also assured a
fair inquiryinto the case.

The DIG of Kangra has also
given a statement that he has
directed the inquiry officer to
record the statement of school
students.

PTI
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NHRC-govt meeting
on manual scavenging

RITWIKA MITRA @ New Delhi

THE National Human Rights
Commission (NHRC) will
hold a meeting with the Min-
1stry of Social Justice and
Empowerment this week to
brainstorm on how the prac-
tice of manual scavenging
can be clamped down at the
grassroots level.

The Prohibition of Em-
ployment as Manual Scaven-
gers and their Rehabilitation
Act, 2013, outlaws manual
scavenging. However, the
ground reality is different.
With the practice being a
gross violation of human
rights, the Commission has
decided to deliberate on it,

said an NHRC official.

“The Commission has
called the concerned minis-
try for discussion. The NHRC
holds discussion on various
human rights issues. Manual
scavenging i1s an 1issue that
the Commission has dis-
cussed over the years. Based
on discussions, the Commis-
sion comes out with sugges-
tions,” said the official.

The ministry 1s likely to
present a historical back-
ground of all schemes sur-
rounding rehabilitation of
manual scavengers, the offi-
cial figures that have
emerged from the ongoing
survey and the government’s
action plan.
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NHRC issues notices
to UP & HP govts

NEW DELHI: The National
Human Rights Commission has
issued notices to UP and HP
governments over alleged
human rights violations. The
Commission has taken suo
motu cognisance of media
reports of a man who died
after being allegedly thrashed
in police custody in Kannaui.
The NHRC has issued a notice
to the DGP, UP calling for a
detailed report. NHRC has
taken cognisance of a media
report on the death of a class
VI student due to an alleged
delay in providing medical care.
It has issued notices to the
chief secretary and DGP, HP.
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NHRC-govt meeting
on manual scavenging

RITWIKA MITRA @ New Delhi

THE National Human Rights
Commission (NHRC) will
hold a meeting with the Min-
1stry of Social Justice and
Empowerment this week to
brainstorm on how the prac-
tice of manual scavenging
can be clamped down at the
grassroots level.

The Prohibition of Em-
ployment as Manual Scaven-
gers and their Rehabilitation
Act, 2013, outlaws manual
scavenging. However, the
ground reality is different.
With the practice being a
gross violation of human
rights, the Commaission has
decided to deliberate on it,

sald an NHRC official.

“The Commission has
called the concerned minis-
try for discussion. The NHRC
holds discussion on various
human rights issues. Manual
scavenging is an issue that
the Commission has dis-
cussed over the years. Based
on discussions, the Commis-
sion comes out with sugges-
tions,” said the official.

The ministry is likely to
present a historical back-
ground of all schemes sur-
rounding rehabilitation of
manual scavengers, the offi-
cial figures that have
emerged from the ongoing
survey and the government’s
action plan.
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ey g NHRC issues notices
to UP & HP govts

NEW DELHI: The National
Human Rights Commission has
issued notices to UP and HP
governments over alleged
human rights violations. The
Commission has taken suo
motu cognisance of media
reports of a man who died
after being allegedly thrashed
in police custody in Kannaui.
The NHRC has issued a notice
to the DGP, UP calling for a
detailed report. NHRC has
taken cognisance of a media
report on the death of a class
VI student due to an alleged
delay in providing medical care.
It has issued notices to the
chief secretary and DGP, HP.
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NHRC to hold meeting with government to clamp down on manual

scavenging
The Prohibition of Employment as Manual Scavengers and their Rehabilitation Act, 2013, outlaws manual
scavenging. However, the ground reality is different.

Published: 23rd May 2019

NEW DELHI: The National Human Rights Commission (NHRC) will hold a meeting
with the Ministry of Social Justice and Empowerment this week to brainstorm on
how the practice of manual scavenging can be clamped down at the grassroots
level.

The Prohibition of Employment as Manual Scavengers and their Rehabilitation Act,
2013, outlaws manual scavenging. However, the ground reality is different. With
the practice being a gross violation of human rights, the Commission has decided
to deliberate on it, said an NHRC official.

“The Commission has called the concerned ministry for discussion. The NHRC
holds discussion on various human rights issues. Manual scavenging is an issue
that the Commission has discussed over the years. Based on discussions, the
Commission comes out with suggestions,” said the official.

The ministry is likely to present a historical background of all schemes
surrounding rehabilitation of manual scavengers, the official figures that have
emerged from the ongoing survey and the government’s action plan.
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NHRC takes suo motu cognizance of media report on class 6 student
death in Himachal Pradesh

ANI | General News Last Updated at May 22, 2019 21:16 IST

National Human Rights Commission, NHRC, India has taken suo motu cognizance of
a media report about the death of a class sixth student in a Himachal Pradesh school
due to alleged delay in providing medical care to him on Wednesday.

The boy was hit on the head by a fellow student in the premises
of Government Senior Secondary School, Charuri in Kangra district on May 15.
Reportedly, the police did not take any action in the matter until May 21. The local
residents held a protest in front of the school against its authorities and the Gangath
Police for taking the incident casually.

According to a media report, carried on May 22, the victim's mother has, in a
complaint to the Chief Minister, DGP and SP, Kangra, alleged that the Gangath
police and the school administration were trying to hush up the case. Reportedly,
before prayer, the victim was playing in the school ground, when he was attacked by
a fellow student with a stick. The boy fell unconscious and his head, nose and mouth
started bleeding. It is stated that the school management failed to provide him timely
treatment due to which, he succumbed to his injuries. The victim was initially taken
to Tanda Medical College from where he was referred to PGI Chandigarh.

Following public outcry, the Deputy Superintendent of Police of the area reportedly
rushed to the spot, met family members of the deceased and also assured a fair
inquiry into the case. The DIG, Kangra has also given a statement that he has
directed the Inquiry Officer to record the statement of the students.

The Commission has issued notices to the Chief Secretary and the Director
General of Police, Himachal Pradesh, calling for a detailed report in the matter within
four weeks. It has observed that the allegations of carelessness on part of the school
authorities in providing the timely treatment to the victim boy, if true, amount to
gross violation of human rights. The school authorities, who were the lawful
custodian of the boy at the time of the incident, seem to be negligent due to which, a
precious young human life was lost.



SINDIAN EXPRESS

NHRC notice to Himachal Pradesh government, DGP over death of

school boy in Kangra

It has observed that the allegations of carelessness on the part of the school authorities in
providing timely treatment to the victim, if true, amount to gross violation of human
rights.

22nd May 2019

NEW DELHI: The National Human Rights Commission Wednesday sent a notice to
the Himachal Pradesh government and the state's police chief over reports of death
of a class 6 student due to alleged delay in providing medical care to him after he
was hit on the head by a fellow student on the premises of a government school in
Kangra.

It has observed that the allegations of carelessness on the part of the school
authorities in providing timely treatment to the victim, if true, amount to gross
violation of human rights.

"The NHRC has taken suo motu cognisance of a media report about the death of
class 6 student due to alleged delay in providing medical care to him after he was
hit on the head by a fellow student in the premises of Government Senior
Secondary School, Charuri in Sukhar gram Panchayat in Nurpur, District Kangra,
Himachal Pradesh on May 15," the rights panel said in a statement.

Reportedly, the police did not take any action in the matter till May 21, when the
local residents held a protest in front of the school against its authorities and the
Gangath Police for taking the incident "casually", it said.

The panel has issued notices to the chief secretary and the director general of
police of Himachal Pradesh calling for a detailed report in the matter within four
weeks.

"The school authorities, who were the lawful custodian of the boy at the time of the
incident, seem to be negligent due to which, a precious young human life was lost,"
the NHRC statement said.

According to media reports carried on May 22, the victim's mother, a widow and
resident of Ghatot village, in a complaint to the chief minister, the DGP and SP,
Kangra, has alleged that the Gangath Police and the school administration were
"trying to hush up the case".

Reportedly, before prayer, the victim was playing in the school ground, when he
was attacked by a fellow student with a stick.

"The boy fell unconscious and started bleeding from his head, nose and mouth. It
is stated that the school management failed to provide him timely treatment due to
which he succumbed to his injuries. The victim was initially taken to Tanda
Medical College from where he was referred to PGl Chandigarh," the statement
said.



It is also mentioned in the report that when the matter was reported to police, they
allegedly tried to hush up the case and an FIR was not registered despite several
requests.

Later, following a public outcry, the deputy superintendent of police of the area
reportedly rushed to the spot, met the family members of the deceased and also
assured a fair inquiry into the case.

The DIG of Kangra has also given a statement that he has directed the inquiry
officer to record the statement of school students.



